
Drugs ( Control j Act, 1950 

An Act to provide for the control of the sale, supply and 
distribution of drugs. 

b7& April, 1950J 

BE ~i$ enaciied b ~ !  Pargamegt ag f o g o w ~ q  

1, Short Utle a d  extenh-(l) This Acb may be called the Drugs (Control) 
a&, 19502 

(2) I b  extends to all Pad U States. 

2. Interpretation.-(1) In this A&, unless the cont'ext otherwise reguire~,-- 

(a) "dealer" means a person carrying on, either personally or' through 
any other person, the business of selling any drugs, whether wholesale or 
retail J 

(Ib) "drug" means any drug as defined in clause ( b )  of section 3 of the 
Drugs Act, 1940 (XVII of,1940), in resp,ecb d which a declaration has been 
made under section 3; 

(c) "offer for' sa.le" includea a reference to an intimation by a person 
of the price proposed by him for a sale of any drug, made by the publication 
of a price list, by exposing the drug for sale in association with a mark 
indicating price, by the furnishing of a quotation or otherwise howsoever; 

(a) "producer" includes a manufacturer. 

* (2) A drug shall be deemed to be in $he possession of a person- 
(i) when i t  is held on behalf of that person by another persoil or when 

held by that person on behalf of another person; 
Cii) notwikhstanding that ib is mortgaged to another person. 

ch this Act applies.-The Central Government may, by noM- 
ial Gazett;e, declare any drug to be a drug to  which ijhis AcB 

4, Fixing of magimum prices and maximum quantities which &ay be held 
or sold.-(1) The Chief Commissioner may, by notification in the Offieial Gazette, 
6x in respe,ct ~f any drug- 

(aj thd haxirn& price or rate whieh may be charged by a dealer or. 

: ,.(b). the. m a i n  
bg, a derile~ or produgerg 
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(c), the maximum quantity which may in any one transaotion be sold 
to any person. 

(2) The prices or rates and the quantities fixed in respect of my drug u n d e ~  
$his section max be diBerent in differenb localities or for different olasses of 
dealers or producers. 

5. Restrictions on sale, etc., where mmimum is fixed under e c - m  4 . ~ 8 0  
dealer or producer shall- 

(a) sell, agree to sell, offer for sale or otherwise dispose of, to any per- 
son a*ny drug for a price or at  a rate exceeding the maximum fixed by no& 
fication under clause (a) of sub-section (1) of section 4; 

('b) have in his possession a t  any one time a quantity of any drug 
exceeding the maximum fixed by notification under olause Qb), of sub-seotion 
(I) of section 4; or 

{c) sell, agree to sell or offer for sale to any person &I any one ~~ 
$ion a quantity of any drug exceeding the maximum fixed by, nofiiioatjcm 
under clause (c) of sub-section (1) of section 4. 

6. General limitation on quantity which may be pmsss9d at asy one tlmg.- 
(1) No person shall have in his possession at any one time e greater quan$iQ 
of any drug to which this section applies than the quantity, necessary for, 
reasonable needs. 

(2) This section shall apply only to ~ u c h  drugs as the Chief Commissioner 
may, by order published in the Ofticid Gazette, specify for the purpose: 

Provided that nothing contained in this section shall apply to a dealer or 
producer in respect of any drug sold or produced by him. 

7. Duty to declare possession of excess stocks.-Auy person having in hie . 
possession a quantity of any drug exceeding thab permitted by or under this 
Aot shall forthwith report the fact to the Chief commissioner or other officer 
empowered in this behalf by the Chief Commissioner, and s h d  take suoh 
act~on as to the storage, distribution or disposal of the excess quantity a s  the 
Ghief Colnmissioner rnay direct. 

8. Reiustal to sell.-No dealer or producer shall, unless previously authorised 
.@ do so by the Chief Commissioner, without sufficient cause refuse to sell to 
any person any drug within the Limits as to quantity, if any, imposed by ti@ 

bob. 

Bzp2anation.-The posdbility or expectation of obtaining a higher prioe for 8 
drug at  a later date shall not be deemed tie 'be a sufficient, muse for the pur- 
pose of this section. 

9, Gash maanorandurn to be given of certain Wee.--(I) Every dealer or pro- 
ducer when selling m y  drug for cash shall, if the amount of .$he purchase C 
five rupees or more, in all cases, and, if the amount of the purohase is less than 
five rupees, when so requested by the purchaser, give the purohaser a m h  
memcrucdum containing particulars of the transaction. 

(2) The Chief Commissioner may, by notifioation in the Official Gaze.&, 
prescribe the particulars $0 be oontained in any such caah memormdq.  
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. . ,  , - lo .  Earking of prices and exhibitlhg list, of piices a'nd atoolssl.-(1) The Chief 
: Commissioner niay' direct dealers or producers in generd, or any dealer or pro- 

ducer in particular, tomark  any drug exposed or intendvil for sale with the saIe 
prices or to exhibit on the  premisee'a price list of drugs held for sale and the 
quantities of such drugs in his possession, and may further give directions las 

to the manner in which any such direction as aforesaid i s  to be carrie'd out. 

(2) No dealer shall destroy, efface or alter or cause to bedestroyed, effaced 
or ,altered .any label or mark affixed to a drug and indicating the price marked 
b y  $ producer. 

11. Obligation to sstate price separately on cornpasite ofler.-Where s dealer 
or ~roducer  makes an offer to enter i n k .  a transaction for a, consideration to be 
given as a whole in respect both of a sale of any drug and of some other matter, 
the dealer or producer making the offer shall state in writlug the price which 
ha assigns to that drug, if he  is required to do so by any person To whom the 
offer is made, and the offer shall be deemed for the purposes of this 'Ad 
to ba a.n offer to sell that drug a t  the price so stated. 

12. F'rohibition or regula%ion of the diqds l  of drug.-If tn tlie opinion of 
the Cbief Commissioner iti is necessary or expedient' so to do, he  may, by order 

, in writing- 

(a) prohibit the disposal of any drug excecll in such oircumsfiances and 
under such conditions as may be specified in %he order; 

'(b) direct the sale of any drug to any such dealer or class of dealers 
and in. such quantities as may be specified in the order; 

and make such further orders as appear to him to be nemssary or expedienf in 
connectTon with' any order issued under this sectton. 

13. Penalties.-(I) Whoever contravenes any of the provisions of this X6t 
or fails to comply with any direction madma under authority' conferred by th i~  
A o j  sha.11 be punishable with imprisonment for a Serm which' may extend 
to three years, or with fine, or with G t h .  

(2) A Court oonvicting any person of an offenoe punisliable under %his Xot; 
mag order +ha% the whole or any part of the stbck of drugs in respect of whioh 
the offence was committed shall 'be forfeited to the Government. 

i (3) It shall be a defence for a person charged witrh a contravention d any of 
the prcvjsions of this secfiion to prove that, in relation to tlie rntatger in respeot: .. 
of which he is charged, he acted in the oourse of his 'employment; as a servanfi 
or a g m t  of andther person on the instructions of his employer or of some other 
specified person. 

14. Offences by colrporations.-Where a person commi6ting an offence pvnish- 
nhlg under this Act i~ a company or an associa%ion or a body of persons, wbether 
incorporated or not, e v e v  direotor, manager, seorekry, agent; or other offiaer 
or person concerned with the managenlent thereof, shall, unless he proves 'thati 
the offence was committed withou* his knowledge or %hat he  has exercised all 
due diligence to  prevent its commission, be deemed to be guilty of suoh offence. 

15. E'r0cedure.-(1) No person other than a police officer of or above the rank 
of an Tnspecto:. of Police or an officer not below the rank of an Tnspeofor of Police 
a~~thorised. in this behalf by .%he Central Government 6 y  notification in the 
Officinl Gazette, shall investigate any offence under +his A&. 
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that an offence under this Act has Ij'ekh, .di. iix!b6iAg committed, and take'$a';bei-' 
sion of any s tcclr of, drugs, in 1 e.spect . of w$iih.$he gSfencet;htaq,been.pr.is kgin!i"s \ 
committed and the provisions of'the Cod;: .of Cgimina Proqgdpre, $Q,98. .,f+$ct, V 
of 18981, shall, so far as may be applic'able, a~pl j r  to  an^, s8arohj or-s,eiz,pre unqer 
this Act as they apply to any search or ~e izure~~made uqder ,the authority of 
a warrant issued under section 98 of that Cqde. 

17. Bower to make rules.-(1) The Central Government may make rules to 
earrg out th,: pu poses of this Act. 

(2) I n  particular, and without. prejudice to the generality of the foregoing 
power, sudl rules may provide for all or any of the following matters, namely,- 

(a) the maintenance by dealers and producers generally, or by any dealer 
or producer in particular, of records' 6f d l  sale ahd purchase transactibns 
made 57 them; 

( h )  the furnishing of any such information as may be r*eq+red ~ i t h  
respeet to the business carried on by any dealer or produper; 

(c) the inspection of any books of account or other documellts bclopg- 
ing to or under the control of any dealer 'or producer. 

18. Protection of action taken/ in good faith.-No suit, prosecution , o r . ~ t h e r  
legal proceeding shall lie against any persor! for anything in good faith~done or 
intended to be done under this Act. 

19. Saving of atJhe~ laws.-The provisions of this Act shall be in addition to, 
and not in de:egation of,'any other law- for the- time being in force' regulating 
any of the ri~atters dealt with in thYs Act. 

20. Repeal of Ordinance WVI orE 1949.-(1) The Drugs (Control) Ordi- 
> .  ,, , c s  

nance, 1949 (XXVI of 1949) i5' Bdreby 'rep'ealed. ' n L 
r 

(2) ?Jotwithstinding such repeal, anything done or any pction taken in &;'. 
exercise of any5 power conferred by or under the spid ,Ordinance shall be deeqep 
to have been done or taken in the exercise of the powers ,cqnferred by or unde; 
this Ach, as if this Act were in force on the day on which such thing was done 
or action was taken. 


